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HIGH COURT FOR TIf STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE TWENry SIXTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 1701 0F 2012

Between:

1 Mir sabith4li Khan S/o Late Mir Mehaboob Ali Khan private Employee r/o.#
18-8-104, Edi bazar, Bauq Raiaiah. Hvderabad Ap2. M-ir Ekram Ari Khan. s/o Ka2im Ari khan erivati Emproyee R/o.H.No.1B-g-
2281219 Bhawani Nagar Hyderabad

3. Ghousunnisg Beguri D/o. Mir Mahaboob Ari Khan, wo. Mir Hifazath Ari
Khan Household R/o.H.No 20-3_248 Hussaini Alam Hyderabad4. Mir Ahmed Ari Khan, s/o. Late Mir Dirwar Aii ' xnan 

- 
bcreen printer

R/o.H.No.19-3-543/55 Ati naqar.Aliabad Hvderabad5 Hameedus-sia_Begum. D/o M'ir Mehabooo rui xnan uousehord R/o.H.No.20-6-
^ 61 'l Syed Ati Chabuthra Hyderabad6 Mrr Fiaz Ali Khan, S/o t\r6hd.ditawar Ali Khna pvt.Employee rlo.19_3-543t23,

Ali nagar Hyderabad
7 Mir Tilawat Ali Khan, S/o Late Mir Hameed Ali Khan pvt.Employee H.No.19-4_
^ 11.6110 Farooq nagar Fataknuma Hyderabad
8. Mir Napbath Ali Khan S/o tate Harneed Ali Khan pvt.Employee R/.o.H.No.19_

3-543124 AIi Naqar Hvderabad
9. Mir Ethesham -Rfi t<han, s/o.Late Mir Hameed Ali Khan private service

R/o H.No..19-3-543t24 Ati Nagar Hyderabad
10 W.qr.gglyllisa 8egum, Wio MJirFaiyaz Ati Khan Hougehotd R:/o.H.No.19_3_

543124 Ali Naqar Hiderabad
11 Mir Ahmed Arr Khan, Sio.Late Mir Khursheed Ari Khan Retd.Emproyee

R/o H. No. 1 9-3- 563t2t A. Gazibanda Misriquni. Hvderabad
12 Mir Naseer Ari Khan s/o rate Mir Khursiedd Ali Khan pvt.service R./o.19-3-

543i55 Ali Nagar Hyderabad
13.smt chandini Begum. D/o Late Mir Dilawar Ali Khan Household r/o.H.No.19-

3-543/55 Ali Nagar Hyderabad.
(Petitioner No.1 to 13 are represented by their G.p.A. Holder Kommu Raiesh
S/o Abhineshwara Rao. Age: 40 years, occ: Business, Ato. i.No.l lltqfi
Phool Bagh. FerU,guda. Viilagg, _Q9!a1aga1 Mandat, dangi ReAdy Oiitrici,
tsowenpally Post, Secunderabad-5000.1 1, A.p.)

...PETITIONERS
AND

1

2

3

The Government of Andhra pradesh, rep. by its, principal Secretary, Revenue
Department, Secreta at Hyderabad
The Chief Commissioner of Land Administration, Government of Ap.,
Nampally Road, Hyderabad-50000'l
The Collector, Ranga Reddy Diskict, Lakdikapool, Hyderabad
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a. The Spl. Grade Deputy Collector & Revenue Divisional Officer' Ranga Reddy

- 
r jlt6ivision, G.."'h'q'+:rri$lX?,'t113r""orr Mand ar, R R. D istrict Ar

', 
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r ti': U;ll,ffJS3#;t"ttt3"t'i""' cvbe ra b ad " Pol i ce c om m iss i o n e ra te G ach i

l.iru:lt$,i:l'l*{fi"#[{::ltl]ffJl[,,i5;'ic,eostationcvberabadPorice

r,[tlr*a***.',tN*,',**+*l-'"']:'"ff 
"

j3. 
B. i:lffi:il ii Ht u nYiLu*'"' 3;:i" ".'
ResDondentsNo.lltol6areresiding.atH.Nos2,.T.S?-74and1-
t zsiA.Sawam rn"tuu",ll"Hlzl blliilIn""r.o's village Quthbullapur Manclal'

n--Crjiitii6t, Hvaerabad -5ooo6 5

17. B.Soma Raju, S/oNot known Business-
'i n' [' Hr,iiixrishnam Raiu, S/o Not.known tsusrness

ig.i'i'.ii'iin.i D/o.Not known Business -
i6:ili.v:d;tY;; iravan Raiu' D/o Not known Bustness

?i,Hiuf fi rf'f#iHiJlli-r;;fii,t'ss:
Respondents N-o-''l7 to 23 are residing at.H-Nos 

BY;lf",1tlfu)#i'"'ot$oouu,'BXffi;d; Viliase' outhbullapur Manda! R R L

C/o. The Tahsildar, OuinuurrapJt Mandal R R Drstrict 
...RESP.NDENTS

Petition under Article 226 of the Constitution of lndia prayrng that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ order or direction more particularly one in the nature of writ

of Certiorari calling for records relating to and pertaining to (i) G O Ms No 1946

Revenue (Regn.l) Department dated lg 11.2005 (ii) Govt Memo

No.43489/Regn.l/A1/2008 dated 15 1 .2009 (iii) Govt Memo

No.57745/Regn .titAZt2OOB dated 23 5 2009 (iv) (lovt Memo

No.5517Regn.l lA2l?-oog-2 dated 2'1 5 2010 (v) Memo Lr No E5/5805/2008 dated

22.g'2oo' issued by the collector, RR,District (vi) I\Iemo 1r.No,E51428712004

daled 29.11.2O04 rssued by the collector' R.R'District issued by the Secretary'

Revenue Department as illegal' arbitrary' u nconstitutiona I and against the

principles of natural justice and Article 3004 of Constitution of lndia and quash the
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same and consequential directions to the Respondents Nos.1 to 5 to cancel all the
permissions, de-notificalions and No objection certificates issued by Respondents
No' 1 

-to 
5 to se, the agricurturar land rand admeasuring Ac.251 .o1 guntas in

SY'No'101 and 104 0f Kompalry virage, Quthburapur Mandar, R.R.District re-
numbered as sy-No 2511 ,25t2,and g3 0f pet basheerabad vir,age, Quthbuilapur
Mandar, R.R-District which are subject matter ofr cases i.e.wA.No.1151/2001,
WAMP.No.1583 of 2OO7 WAMp.No.1591/2007, WA.No..t3178 of 2006
AS'No.rsos of 2oo0 cc.No.1055/2006 wp.No.109 97 0f 2005AS.No.329 0t 2002
wP'No.22411 0f 2006 wp.no-27407t2006 wp.No.5495 0f 2008 wp.no.6275 0f
2008 and wP.No.5879 of 2011 pending in this Hon'br€ court untir finarization of
list.

l.A. NO:1 oF 2012(WPM P. NO: 2111 oF 2012t

Petition under section 15'r cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondents Nos. .l lo 5 and g & .10 not to allow any irregular and illegal,
constructions by changing the nature of rand admeasuring Ac.25.r.01 guntas in
SY.No.101 and 104 of Kompaily viilage, euthbuilapur Mandal, R.R.Diskict re_
numbered as sy- No.25l1,25r2.and g3 0f pet basheerabad vifiage,Quthbuflapur
Mandrl, R,R,District which are subJect matter of cases i.e.WA. No.1151/200.1 .

WAMP.No,1583 of 2oo7 WAMp No.1591/2007, WA.No.13178 of 2006
AS No '1309 of 2000 cc No.'r055/2006 wp No.'10997 o,f 2oosAS.No.329 of 2oo2
wP No 224'1 1 of 2006 wp no-2740712006 wp.No.5495 of 2008 wp.no.627s of
2008 and WP.No.5879 of 20.t1

of list.

pending before this Hon'ble Court until finalization

Counsel for the petitioners: SRt V.VENKATA MAYUR (NOT PRESENT)Counsel for the Respondent Nos.1 TO g: Gp fOn ngVgUUg
Counsel for the Respondent Nos.9 & 10: Gp fOn ffOfUg
Counset for the Respondent Nos.il TO 13: SRI VfVEf UefUCounsel for the Respondent Nos.14 TO 23: _

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No. L7OL of 2OL2

ORDER.' Pet the Hon'ble the Chief Justice Alok Aradhe)

None for the Petitioners'

Mr. Vivek Jain, learned counsel for respondent

Nos. 11 to 1ll.

2 In this writ petition, the petitioners have prayed for

the following relief:

"For the reasons stated in the accompanvLttg

alhd.avrt, it is prayed that this Hon'blc Court 631' be

pleaseri to issue a writ, order or direcLion' more

particularly one in the nature of writ of ccrtiorarr callitrg

for records relating to and pertarining to (ii

G.O.Ms.No' 1946, Revenue (Regn-t) Depzrrtment (lt'

19.r1.2005 (ii) Govt. Memo No 43489/Regn 1/A1/20()u

dt. I5.01.2009 (in) Govt- Memo No 57745lRegn

l l A2l2OOB dt. 23 05 2OO9 (i") Govt. lv{errro

No.55 L7/Regn-llA2l2OO9-2 dt 2 t 05 20 lO (r'| N'lcrno

Lr. No.ES/5805/2008 dt 22'O9 2OOa issrted br tltc

Collector, R.R. District (vi) Memo Lr' N o tr'S l aZ87 l 2OOa

dr. 2c).17.2OO4 issued by the Collcctor' R R District

issued by the Secretary, Revenuc Dcpartment as rJlegal-

arbitrary, unconstitutiolg'l and against the pnnciples ol

naturrJ justice and Article 3OO 'A' ctf Constitution of
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India and quash the sar
to the respondents N 

and consequential directions

permissions, de-notifrc 
to 5 to cancer alr the

certincates issued by ;::::","T:" ,1". .:j,".]H:agricultural land adme
sy.No.ror and r04 

", -^l:li: 
Ac.251 ol suntas in

Mandal, R.R. Disrrict .._roto''' 
Village, euthbu apur

and 93 of pet eashe€lumbered 
as Sy'No'25/1' 25/2

Mandal, R.R. District *n't'ot' 
village, euthbuliapur

i.e., w.A.No. r ra, o, ,o,t 
rs subject matter of cases

wAMp.No.rs91 o, ,oi'' 
wAMP No 1s83 of 2ooz,

A.s.No.l3oe or ,ooo,'' JtliHt :' ?:;',W.P.No. 10997 of 2OOt-
w.p.No.224, or ,r.;: *:i;];f,jr, "i, :X:,,W.P.No.5495 of 2O08, W.p.No.6275 of2OOS andW.P. No.5879 of 2O I 1 pending in rhis Hon ble Court untilfrnalization of lis and pass such other order or orders asthis Honblc Court may deem fir a.ra p.op.. i, th.interest ofju sticc.,'

3. Learned counsei for respondent Nos. 1l to 13
pointed out that W.A.No. I15l of 2O0I has already been
dismissed by a Division

dated 11.Ot.2024. He

Bench of this Court by judgment

has produced a copy of the
aforesaid judgmen t The same is taken on record.
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To

4. In view of dismissal of W'A'No' I 15 I of 200 1 ' the

issue involved in this writ petition does not survi're for

consideration.

5. Accordingly, the writ petition is dismissed'

Miscellaneous applications, if any pending' sha11

stand closed. There shatl be no order as to costs'

SD/- MOHD.

//TRUE COPY//
ASSISTANT RE

SECTI
1

2
3

4
fl i[[i;.-g,'dJEttr'fl #t#ft tsff si

'1il0"",C"?'rl' 
?8,ff- HoME, High court ror rhe

Two CD Cooies

q$-

IoPUCI

the State of Telangana,

State of Telangana, at

ISMAIL
ISTRAR

FICER

at

5
PSK,
I,S



t
I

HIGH COURT

DATED:2610912024

ORDER

WP.No.170'l ot 2012

DISMISSING THE WRIT PETITION
WITHOUT COSTS.
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